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CaJTRAL All\1INI S~TI VE TRIBUNAL 
ALLJiHrBAD BENCH 

ALL.AHA.BIO -
Original Application No.349 of 2002 

• 

Open Court 

All ababad, this the 13th day of November,2002 
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Hon'bleMr. Justice B.R.K.Trivedi, v.c. 
Hon'ble Mr. Sarveswar J ha, Member (A) 

Ch andra Shekhar Yadav, 
S/ o Shri Ran Asrey Yadav 
FV o 268 Kala Bhawan Line Par Moradabad. 
V:ij ay Kl.11l a r Bhatnagar, 
S/ o Late Shri Basant Lal Bhatnagar, 
1)10 6-256 Prem Nagar Moradabad • 

. 
Bhupendra Kum ar, 
$1 o Sh ri Ran Kant 
fV o 6-35 Pren Nagar, 
A1 oradabad. 

Vishran Yadav S('o Shri Gliyan Yadav, 
Pf o Shastri Nag ar, fvlora dab dd. 

Het Ran Singh s/ o ..:)hri 'Sipahi Lal, 
FV o Del hi Ibad, Maj hol a 1-1o r adab ad. 

Ahanad f'1.i ~ o Shri Mohammad Ali, 
R/ o 26F/ lD Kaz.di tol a, 
Peer Gap Mo r adabad. 

Da.J. Singh S/ o Shr:i Roop Singh 
'ff o Village Nprina Post Kotwali 
.Oehat llistrict Bjj nor. 

Raj endra Prashad :!9dav ~ o Shri 
Oil Chain Yadav, ry o ~li No.2 
Prakash Nagar Moradabad. 

Azh a r Ali S/ o Shri Mazhar Ali 
Rio Telephone F.Xchange Colony 
Civil Lines /J\oradabad . 

BhCM'ani Shanker S/ o Shri Lalj i Pathak 
R/o Telephone Exchange Colony Roan No.6 
Civil Lines tAoradabad . 

Arv ind Y ad av s/ o Shri Sahab Singh Y ad av, 
Ff o 58 /~ad Nagar Railw ay Colony, Morad abad. 

Kripacharya Pardey s/ o Shri Si ta R~ Pandey 
P/ o Local Adrass Line Parp.rem Nagar Moradabad. 

Sanj eev Kunar s/ o Shri Ran Kishan 
If_ o Imliwali Mariya Post .Anroha 
District Jyotiba Phu! e Nagar . 

Nihal Singh :¥ o .Shri Py are Sing h 
'If o Village Daya Nath Pur 
Post AgWanpur District Mo r adab ad. •••• Applicants. 

(By Mvocate : Shri J .K. N. Mi s hra) 
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1. Union of India through the 
Secretary Telecommunication, 
Bharat Sanchar Ni9am Limited 
Sanchar Bhawan, New Delhi. 

2. Director. General Dep.rtment of 
Telecommunication Sanchar Bhawan 
New Delhi. 

3. Chief General Milnag~r, 
Bharat Sanchar (West) U.P. 
Circle Dehradun. 

4. Genaral Milna9er Door Sanchar 
•hara t Sanchar Migam Limited 
Horadabad. 

s. Sub-Divisional Engineer/ 
S.D.o. Bharat Sanchar Nigam 
Limited Moradabad. 

Cay Advocate a Shri G.R.Gupta) 

g.IDER ( ORA~l 

•••• Respondents. 

~Hon•cla Mr. Justice_a.a.K.Trived!« _VJ...~e Chai~.!! i-

ay this O.A ., filed under Section 19 of the A .T. Act, 

1 985, the app~icants h•ve ch•llenged the order d• t ed 3.11.2001, 

by which the representation of the applicants for r egularisa tion 
.....,, o~ .._ 
~ Gcoup •n• post has been rejected. 

2. Shri G.R.Gupta, learned counsel for , \~~ respond~nts 
~ -~~ 

has raised the prelimincry objections1 -til ~bhis O.A. atainst 
~ - v-

•hil~t Sanchar Migam Limited •nd s~•t~d-th~t tb• •PPlica• iQn 

is not maintainable in this Tribunal as no notification 

under Section 14 (3) of A..T. Act, 1985 h•s been issued by 

Central Gov1~rnment. The learned counsel for the respondents 

has also 9laced before us the judgement of the Division •ench 

of C•lcutta •ench of th13 Tribua.l dated 1.3.2001 passed in 

<1' Mo.198/01 in the ~se of Vishwanath aanerjee Vs. u.o.I. & ors. 
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T he Beach held as under s-

• Learned counsel for both si4es are present. This 
case is relating to the department of Telecom which 
h&s now becom • corp0rate body. Bharat Saochar Rigam 
Limited is definitely a corporate body under the Goyt. 
of India as such Government within the meaning of 
Art:icle 12 of the Constitution. But that h&s not been 
notified till today· and therefore, this Court has 
no jurisdiction to entertain such ••tition. 
2. A ccordin9ly, the o .A • is disposed of at the 
admission as not maintai~ble the ••Plicant IDilY 
a'proach the appropriata forum in res~ct of his 
grievances in.de in this O.A. No order as to costs.• 

""'- J.. 
In the ~ve facts and circumstances,~ there is no 

not if !cation issued by Central Government under jection 
~ "' 

14 (3) of the A :r. Act. irils Tribuml h&s no jurisdiction 

to decide the case filed by the employee of the Bharat 

Sancher lfi9&m. 

CA · • 01 u.. 
~~~~v-fu~ 

3. The O.A. is accordingly disposed of~witbout &ny order 

as to costs. 

\ ~ ~ ~ 
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Member (A) Vice Ch&irm&n • 
I 

RI<M./ 


